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Locking out of the Bharat Earth Movers

Limited, Banga lore

‘. .84, SHRI B.N. REDDY: Will the
Minimr of DEFENCE be ploased t0 state :

(a) whether the Bhara Earth Movers
_L’imiﬂd, Bargalore, has been locked out
. fromithe 21st Seprember, 1971 ;

| (o) X o, the ressom thereof ; and

© 'mempn uhnhy Government ' to
temove the - lockﬂh?

S muésn 9, 1511

: Pubﬁc Sector ;-

Wr'im'n m’ wers. -+ 12
MHIISTRY QF DEF!NCB (S!-m! S
VIDYA CHABAN SHUKLA) i (&) to
(¢). Bharat Earth Movers Limi-
ted had to declare & lock-out from 2lst
September, 1971  consequent - upon
agitational activities, such as, ‘dharna’
picketing, demonstration, threatening of
loyal workers and tampering with plant
and machinery and by striking employees
thus endangering the safety of personnel
and company property. The agitation
was launched by the employees in pur-
suance of their demand to pay them bonus
at & much higher rate than admissible
under the Bonus Act, The Management
on the other hand had offered them a
substant’ally larger bonus than what was
strictly admissible under the law. Subse-
quently, the Employees’ Unions agreed to
call off their unjustified agitation and
unlawful activities for the redressal of their
grievances. They also accepted the terms
earlier offered by the Managment. The lock-
out was, therefore, lifted on 2nd October,
1971, A settlement has also been concluded
with the Employees’ Unions in regard to
payment of bonus.

Commnittee on Operational Efficlency of
Public Undertakings

815. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR - SINGH
MALIK :

SHRI J.B. PATNAIK :

Will the Minister of FINANCE be
pleased to state

(a) whether a Comunittee has been set
up by Government to suggest meumn
for improving the operational efficiency of
pubhc sector undertakings - and suggest
ways and means to remove the ilis ofme
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(¢) the time by which the Commitiee
is Hkely to submit its report to Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) 10 (c). It is not clear to
which Committee the Honourable Mem-
bers are referring. Government keep under
constant review the performance of Public
Enterprises, with a view to evolving
measures for improving the efficiency and
profitability of these undertakings.
Committees are also set up, as and when
necessary, to look into specified aspects
of the functioning of various Public
Enterprises. At present there is also a
proposal under consideration to setup a
top level Advisory Stecring Group to
undertake a thorough review of the working
of selected Public Enterprises, and to make
suitable recommendations, The composi-
tion and terms of reference of this Group
are expected to be finalised shortly.

Establishment of Petro-Chemical Complex
in Kerala

816. SHRI A. K. GOPALAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government are aware
that the Kerala State Legislative Assembly
has adopted a resolution regarding the
establishment of Petro-Chemical Complex
in Kerala ; and

(b) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
() and (b). No comumunication has
been received from the Government of
Kerala regurding any resolution adopied by
the Keralx State Legisiative Assembly on

KARTIKA 28, 1893 (SAKA)
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the sabject of & petrochemical complex in
Kerala.

Application for setting up Nylon, Textile
Filament Yam Units

817. SHRI A. K. GOPALAN: will
the Ministsr of PETROLEUM AND
CHEMICALS be pleased to state :

(a) how many applications have been
received by Government for setting up
Nylon Textile Filament Units; and

(b) which are the parties and which are
the States where such units are proposed to
be get up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) The number of applications pending
with the Ministry is 130.

(b) A statement showing the names of
the applicants and the location of the units
proposed by them is laid on the Table of
the House.

[Placed in Library see No. LT. 1054}
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Cases referred to Monopolies and
Restrictive Trade Practices

Commiasion

818. SHRI C. CHITTIBABU : will
the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number of cases referred to the
Monopotios Commission wunder the
Monopolies and Restrictive Trade Practi-
ces Act;

(b) whether the Act is not very clesr
ergarding the ‘inter-comnection™ between
companies of one group; and





